
NATIONAL COMPANY LAW TRIBUNAL
JAIPUR BENCH

(t h ro u g h w e b- b as e tl v id e o co nfer e n c i n g p t otfo r m)

In the ma tter of:

Vijai Electricals Ltd.

Versus

Mec Shot Blasting Equipments pvt. Ltd.
CoTam: HON'BLE MR. DEEP CHANDRA J0SHI, JUDICIAL MEMBER

HON'BLE MR. RAGHU NAYYAR, TECHNICAL MEMBER

: Kumar Deepraj, Adv.

: Akshita Koolwal, pCS

Present Through Video Conferencing: _

For the Operational Creditor

For the Corporate Debtor

ORDER

Heard Mr' Kumar Deepraj, Adv. on behalf of the petitioner/ operational

creditor and Ms. Akshita Koolwal, Ld. pcs on behalf of Respondent/ corporate

Debtor. Mr. Kumar Deepraj,.Adv. for the petitioner submits that the matter has

been settled amicably and he has fired withdrawal application vide Diary No.

136012022 dated 04.05.2022. Accordingly, the matter is dismissed as withdrawn

with the liberty to seek revival in case of breach of settlement agreement by the

CD.

,J-
(Debp ehardra Joshr)

Judicial Member

SJ-
(Raghu Nayy'ar)

Technical Member
May 04,2022
NK

Item No. ll4
CP No. (IB)- 300/9/JpR/2019
Under Section 9 of IBC, 2016

... Operational Creditor

...Corporate Debtor


